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(i) Ministry of Information and
Yroedcagting;

() Ministry «of Petrolaum.
g']ldﬁed in Library. See No. LT.10608/

A————
1201 hrs,
ABSENT TO BILLS

SECRETARY.GENERAL: &,
lay on the Table following ten Bills
passed by the Houses of Parliament
during the current session and assented
to sce a report was last made to the
House on the 26th March, 1976:—

(1) The Appropriation (Vote on
Account) Bill, 1876.

(2) The Gujarat State Legislature
(Delegation of Powers\ Bill,
1§7e.

(3) The Contempt of Courts
(Amendment) Bill, 1976.

(4) The Kerala Legislative As.em-

bly (Extemsion of Duration)
Amendment Bill, 1470.

(5) The Appropriation (Railways)
No. 2 Bill, 1976,

(6) The Appropriation (Kalways)
No, § Bull, 1976,

¢7) The Foreign Contribution (Re-
gulation) Bill, 1976.

%) The Tamil Nadu Appiopriation
Bill, 1478

{#) The Tamil Nadu Apprepriation
(No. 2) Bill, 1976,

(it} The Gujarat Appropriation
Bill, 1976.
A—r—r——
"1-1/2 hrs
JIT ACCOUNTS COMMITTEE

HoNsnen ane NINETY-THIAP REFORY

§HRI H. N. MUKERJEE (Calcutta-
North.East): I beg to present the
Hundred and Ninety-third Report of
the Public Accounts Committee on
paragraphs included in Chapter IV of
the Reports of the Comptroller and
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Auditor General of India for the years
1971-72 and 1072.73, Union Govern-
ment (Civil), Revenue Receipts, Vol
I~Direct Taxes—Gift Tax-~relating
{o the Department of Revenue and In-
surance,

p—

SHRI THA KIRUTTINAN (Siva-
ganja): Before going to the next ftem,
may 1 draw your attention to the notice
thaf I gave about the ceath of vne
Mr. Balakrishnan who was arresied
under MISA . Whether he died in the
prison or outside®

MR, SPEAKER: You have not rg-
ceived my conseni. It is not in order
to rawse it ke that, If you have given
notice, I will consider that.

SHRI C. T. DHANDAPANI (Dhara-
puram): 1 want to know whether the
death of DMK Secrefary was natursl
death or un-natural (Interruptions)

SHR] THA KIRUTTINAN: Since
Tamu Nadu is under President's Rule,
the Home Minister should make a

staterment in the House. (Interrep-
tions),

MR SPEAKER: The Home Minus
ter.
1202 hrs.

DEMANDS FOR GRANTS 1976-T7—
MinisTRY OF HoMmr Arrairs—Congd.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY). Mr. Speaker Sir, I feel most
thankful to the large number of bhon.
Members who have participated in the
Jdiscussions on the Demandg aof this
Mistry. It is 2 matler for gratifica.
tion that many hon. Members whe
spoke, fell inclined to pay a comuli.
ment to the way the Ministry Thas
functioned in %the last one year. It f»
a welcome phenomenon and an hehalf
of ali the functionarles of wny Ministry,
I wish to express our grateful thanks
o those who have heartened us for a
betler performance in 1976.77.
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All pon, Members who participated
made valuable contribution to the dis-
cussion, made good suggestions and
here and there made vabid criticisms
also It may not be possible for me
to reply to every point that hag been
raised by every hon, Member, but it
shall be my effort only to give a broad
piclure to this hon. House as to
the way it has functioned during the
last one year, It does not mean that
this Ministry has lost sight of the
valuable suggestiong that have been
made here. In due course, they will
:; examined, considered and dirposed

I must also cxpress my thanks :o
my colleagues, Ehry Om Mehta and
8hr1 Mohsin who were kind enough to
intervene in the debate and had re-
plied to several of the poinls that have
been made out here and also iried 1o
give a lot of information on matters
tha' are administered under 1the Home
Ministry. We look back to the year
1975-76 as an year of achievemenis.

Sir, the declaration of emergency on
the 25th June 1975 hag created a sense
of ciscipline in the entire sociely
Though Mr, Bhogendra Jha wmieht try
to say that it was delayed and that we
had no other option but to declare
emergency,  still, thanks to the dater-
mination and foresit of Shrmats
Indira Gandhi, ov: Prime Minister this
nation was pulled back from the pre-
cipice of disorder and instabilily. The
proclamation of emergency has also
saved thig nation, this young rcpublic,
this nascent democracy—and all that
we have built during the 'ast 25 years
—from the onslaughts of richt reaclion
and the pro.fascist and undemocratic
forces in this country. You also know,
Sir, that this nation was able to turn
a new leaf and move forward towards
social and economic reconstruction, I
do not want to go at lepgth into the
entire situation, because it has been
debated in this House on <t vrrol occa-
sions; and the Prime Minister
had also orcasions to  speak
at length in this House os well
as in the vther House. Mr. H. M. Patel
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might now say or present a posture of
injured innocence. He wwus speaking
vesterday and was {rying to show that
they were geli-righteous ang that there
was nothing in what they had done,
which led to the proclamation of emer.
gency. I hope Mr~Paiel and his
friends will look back on what has
happened from the year 1974 till the
middle of 1875, i.e.. what had happened
in this country and who had contribu-
ted to that spirit of lawlesmess, to
that atmosphere of violence and of
trving to short-circuit democratic pro.
cesses in this couniry. Who has con-
tributed to them? Mr, Patel wag ask-
ing yeslerday: *“Did we do anything
against increased production; did we
do anything to interfere with <he dis-
tribution of supplies?” etc. But, 8ir,
bhefore he puts that question. he must
try 1{o appreciate the atmosphere
into which this country was thrown,
and by  whom. Therefore, I
would request him to look at it
that way., to have some introspec-
tion and not lo say that they were not
at all responsible and that none of the
so many Opposition Parties was res-
ponsible for creating that chmate. If
vou go on in fhe same wav, frying to
acdopt the same posture, it does not help
anvhndy; Yyou are not contribufing to
any closer examination of the political
situation.

Then, he made the point that the
Prime Mini=ier in her speech to the
foreign journalists said that the oppo-
siton must hehave i a responsible
manner Then he asked. “What iz it?
Have we behaved otherwise?” I think
at thiz late hour I need not cunvince
anvhody as to what is respansible for
the declaration of emrergencv in this
country,

SHRI H. M PATEL (Dhandhuka)*
No. that is a wrong presentation My
reference wae< tn the lifting of the
emergency It was slaled that the
emerzency would be lified. when the
onnosition behaves as it is #xpected to
behave. So, my question was whether
the opposition was not behaving as I}
whas expec'ed to behave, 50 far as the
lifting of the emergency iy concerned.
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BRI B, €. PANDEY (Rajmand-
gaon): The Baroda csse is & glaring
sxampls.

SHARI X. BRAEMANANDA REDDY:
You may alse recall the several siate-
ments that have been made by  the
Prime Minigber that thers ik no ques-
tion of going dack 1o the way in which
some of fbe opposition parties had
functioned, elther inside & oviside the
House. Oertainly In a democracy like
ours, especially a parlismentary demo-

§HRI DINEN BHATTACHARYYA
(Serampare): The emergency must
continue!

SHRI K. BRAHMANANDA REDDY:
....there is scope for everything. But
the way in which you tried {0 approach
the problem, by crealing anarchie
conditions, by creating disorder in thus
country, by ereating chaos, left us with
no alternative

You look back io what had happen-
ed in Guiarat Everybody knows what
has happened in Gujarat, not now
but In 1874 The students were en-
couraged to indulge in lawlessness and
legislators, esperially those belonging
to the tribal sections and Scheduled
Castes, were paraded in the streets and
were ingulted Thep this was carried
on to Bihar also. I need not repeat all
that Bad already been #aid on the floor
of this House. My submussion would be
as stated by the Prime Minster. the
opposiflon in this country must be able
to think and act in a manner in which
a responsible opposition in any demo-
rratic country would behate. 1t is not
for me to teach you these things, nor
am I prelending if. I am only stating
the point that we all want the aemo-
cratic institutions to thrive and demo-
cracy to function. All of us are wed-
ded to democracy, secularism and so-
cialism, Therefore, in approaching this
matier, therp Is a way in which things
con be dote and ought to be done, in
the interests of this young natiom and
in the interests of the democratic fune-

:
:
§
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It iz agreed on all hends that seve.
ral gaing have accrusd to this nation
on account of the declaration of emer-
gency and the shock treatment fhat
was given, Practically in all fclds, in
the fields of students and workers and
80 on. I need not enumerute them.
Many hon. Members have already evu-
merafed them, Actually, the entire life
of this country hasg undergone a sea
change for the better. Therefore, it is
up to us to see that this spirit sur-
wives, that the gains of this emergency
that have come about ar: consolidated
and, as Mr. Jaganatha Rao has said,
that it becomes a way of life in thms
country. It is not a question of any
party’s benefit. I am not spesking as
merely a Congress Party .nan.

SHRI KRISHNA CHANDRA HAI-
DER (Ausgram) : What are you then ?

SHRI K. BRAHMANANDA REDDY:
I am gpesking as a democtat interesied
in you uiso. Therefore, if all of us

eatl:j.nk that these gaing thai bave accru-

SHRI H. M, PATEL: So, emergen-
cy becomes a way of life.

BHRI K. BRAHMANANDA REDDY :
It is not that On account of the emer-
gency and the several steps that have
been taken in pursurance of the emer.
gency, on account of the shock treat.
ment that was given certain resuls
have flowed. I only want that those
rasults which have come about and
which are to the credit of the nation
musi be conschdated to the beneilt of
the natlon.

As bag been said also by many frien-
ds, the greafest achievement is the
containment of imflation. Certainly it
is a thing which you or [ or anybody
can boast of, and this should aleo en-
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should be possible for us, for al} of us,
to meet a situation of that kind and
see that the situation which had come
about in 1974 and early 1973 does not
recur.

The most important thing which all
of us should remember is that the diffi-
dence which was prevalent in the
entire gociety in 1974 and esrly 1975
has yielded place to one of confidence.
In my personal opinion, that is the
greatest asset, A nation which has diffi.
dence, which feelg that there jg no
hope foy the future, or which feels
difident about taking any step forward,
haa no right to survive. This emer-
gency has created discipline in this
country which gives the people in this
country that enormous amount of
confidence which is necessary for
building up this nation, and thus is a
thing again which should endure to
your and to my benefit.

1 need not tell you that law and
order or internal secunty; with which
my Minisiry is vitally concerned, is a
pre-requisite for any economic growth.
This internal strength, this internal
unity, also increases our defence
capability. This is also known. IL slso
heightens our international prestige.
Therefore, the essential point 5 *hat
if there is unity, if ther= 15 law and
order, if there is interna) security in
this country, and if we have internal
strength, that will contribute not only
to economic growth, not only to our
defence capability, but also heighter
our international prestige.

This is a vital matter on which all
of us, irrespective of whether we be-
long tc different political persuasions,
have %0 exercise a great thought ond
see that these gmins are consolidated
for the benefit of the future genera.
tions of this country. It Is true that now
and then, we hear some adverse criti-
citm in the Western Pres:. ] am sure
in the long run with more objective
and realistic assessment of the situa.
tion in India, that will also yield place
to praise or adulation for this country
&nd parlicularly Prime Minister,
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and even the worst oiiticg llke my
friends in the CPM... (interruptions)
would like to concede its validity and
the usefulness, particularly to the wea-
ker sections In our scoicty—on a pro-
gramme of this type, which hasg io be
approached by the eniire nation In a
spirit of co-operation, there need not Le
and there should not Le any reserva-
lion on behalf of any particular pohti-
cal parly or pariies or groups,

Therefore, it is upto us and I feel n-
clined to tell the Prime Minister that
here an occasion has arisen where
she will have to anniun’e a programme
which is related to national integra-
tion, where no section of the society
can have differences—1 mean to say,
for mstance, communal amity, and re-
gional harmony, and seeing that there
are no scis of high hendedness or atro-
cities against Harljans cr other minuri-
ty communities, ete. Thesa are the
points on which there can be no diff-
erence of opinion and there are no
differences as such And therefore, it
is o point which has been {aken note El‘
hy the Prime Minister to gee that we
also highlight this important aspect of
our community life, namely, pational
integration.

(Interruptions)

SHRI BOMNATH CHATTERJEE
(Burdwan): Here i5 victim of the
206-point. '

SHRI DINEN BHATTACHARYYA :
That is why he is asking for anotber
cne. *
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SHRI K. BRAHMANANDA REDDY:
Mr. Bhaatyl may be a victim of DIR or
MIBA, I do not know. Bui he 1s not
vietim of the 20-point programme.

(nterruptions)

BHRI RAMAVATAR BSHASTRI
(Patoa) : 1 wholeheartedly supported
thai programme and therefore | was
arrested.

SHRI H. M. PATEL: Yoy said, “There
ought to be no difference of opinion
In regard to 20-point programme, 1
think the Opposition bas not question-
ed the value of the 20-point prugram-
me; it has merely said, “Wag it neces-
sary to have any emergency in order
1o have such a programme 7" That
is fhe point.

SHRI K. BRAHMANANDA REDDY"
To successfully implement it, to eflec-
tively reach the benefits of this pro-
gramme to the weaker sections of
soclety, 1o create a proper climate, it
may be necessary. Certainly, the
proof of the pudding is in the eating.
We bave seen how the declaration of
Emergency has acted in promoting the
mmplementation of this programme and
how it has created a sence of aware-
ness 1n the entire society and in the
adminstration.

SHRI SOMNATH CHATTERJIEE :
The Emergency is to justify the progra-
mme or ile programme is to jusufy
the Emerpgency. (Interruption)

SHRI K. BRAHMANANDA REDDY:
Tt 13 not only necessary that we add
10 the economic gtrength of ihe coun-
try but we have also to see that, in
addition to the economic strength, we
have the political stability which can
come about better from natlonal in.
tegralion, All sections in the sotiety
should be so Integrated, all regions in
the country sbould be so miegrated,
That it helpg not onty fhe political stabl.
Lty but also ecomomic growth of the

submit nefore the
r 1975, so far as
the Home Ministry is concerned, was
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a year of consolidation. 1 want to re-
call to your memory the accord reach-
ed between the Prime Minister, the
Government of India, and Mr Sheikh
Abdullah on the other. As you know,
subsequent to this agreemen{, Jammu
and Kashmir is better united and it
is moving in the djrection of a faster
economie growth, If is adding not only
{o the integration but also to the stren.
gth of the entire country. You also
know that there are commuttees o look
into any musunderstandings tha: may
arise between the groups of people.
between the parties. There is also a
coordination committee set up under
the Chairmanship of my colleague, Shri
Om Metha, with several other Ministers
here to look into the affairg of Kashmir,
parlicularly, economic maltters of
Kashmir and forge them ahead. I{ is
paymng us a good dividened.

You also know that on 11th Novem-
ber, 1975 the two-decade old Naga pro-
blem has come jn for a settlement, All
of us must be bhappy that this <wo-
decade of insurgency in that part of
the country which has not only caused
a great loss 1o the people of Nagaland
but also to the entire couniry has come
to an end. ] wish to tell the House that
the insurgency situation in north.east-
ern part of our country may well be a
thing of the past, You may be aware
that discussions are going on with re-
gard to Mizoram as well. I have re-
ason to believe that the discussions ave
proceeding satistactorily. Therefore, it
you look at the enlire situation in the
north.east, you will see very hopeful
signs of complete peace and tranguili-
Iity prevailing in that part of the coun-
try and the people in that area, in-
cluding Nagaland and Mizoram aré
entering the main siream of our nation-
al life. .

Now, of coursy 1t has been sugges-
ted by some friends here and outside
that people from the valley of Kask-
mir and also friends from Nagalong-~
particularly young friends from Naga-
land—and Mizorsm.ghould be able to
come over and visit us n the rest of
of India to see how India is progress.
ing, because it is just pcesible that



the rest of India. Therefore, it & up
fo up to sea that thers s & twe-way
traflic; not only sould people go to
Eashmir, but people from Kashmir
should also be brought here, particu~
larly young pecple, to ses how thungs
are happening and hew India 1s
marching forward and how India is
daveloping, so that they can draw

good lessong from this experience,
8o, this is also being aitempted.

bafore. I am happy that I have been
able to go there and see the people
in their own place. They are also
trying to move forward and see that
they improve and thet they cover up
decades ~f neglect that occurred mn
that part of the sociely I have been
able to see their enthusiasm; I have
been able to see their eagurness to
develop fast The Government of
India has been able to give them the
necessary financial allocations go that
they can, with dedication ang some
dincipline, move forward and improve
hat ares is well

Now my frieng Mr Mavalankar
and another frienq Shri Mohapatra,

think, have been speaking apout the
Andaman and Nicobar Islands. I
know the difficulties they have ex-
perienced there, and we have been
making effarts to improve the pasition
there. In a larger perspactive, in the
next 15 to 20 years, we have a plan,
in the entire structure, to make it one
of the best areas of the country; but
this is a perspective plan just now.
Even 50, several steps that ape neces-
sary are being taken to further im-
prove the position thera. Now, this
Ministry is a sensitive one

SHRI KRISHNA CHANDRA HAL-
DER: Here, the Home Ministry 1s
comning

SHR! K. BRARMANANDA RED-
DY: 1 thank you; but that does nat
Beély me very much.
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In any coss, this is s mensithve Mini-
try and naturally so, ite fendementsl
duty being, according jo Mr. Patel,
keeping lew &Rd order. Wie cartain-
ly accept that pogition, but we are
also concerned with many other mat-
ters of great consequence. Hdowwyer,
I may tell him, for his informamtion,
that the srime incidence in Tndia im
the year 1973 was much lagy then
what it wag in 18 ..

SHRI DINFN BHATTACHARYYA:
At that tune, you were the Home
Minister.

SHRI K, BRAHMANANDA BRED.
DY: Thank you, but I am not trying
to take credit for that, I am only
trying to say that the tondency ig to-
wards improvement, and there has
been improvement. Particylarly, uf
you take Delhi there is 25 per cent
less crime in 1975 and if you take
Bombay, Madras and some other im-
portant Status of our country, you will
see the dechine in crime, This 15 a
good trend and 1t should be your
effort and mine to see that this trend
continues and the crime rate goes down
further in the years to come. There
fore, this is an indication that mno
agitations and things llke that should
be encouraged by our friends.

I may also say in this eennection
that the dacoity menace is tried to be
fought with all wigour by he co-ord:-
nated efforts of not only Delhi but
Rajasthan and UP also. A co-ordi-
nated effort is bemng arranged and in
fact, it has paid us dividends. There
was a meeting in the Miaistry. There
was g meating with the Home fecre-
taries, the respective IGPs, Chief Sec-
relaries, atc. and a plen of sciien has
been thought out. In these twe-three
months of T976....

SHR! DINEN BHATTACHARYYA:

What about the trend of darpities ¥
Peibi? It is incaeesing.
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SHRI H, M. PATEL: If I may say,
my emphasis was not on the fact that
nothing was happening, My emphasis
was on this fact that in certain areas
thla work was being done in such a
way that you were not being able to
control crimes as they shoulg be con-
trolled. Feor instance, I said, there is
a great deal of concealment of cirme.

There are many other matters to
which I referred and in the spirit in
which I referred to them, I would
Tequest You 1o consider them serious-
*ly. If you say that there are fawer
dacoities and you have heen controll-
ing them, etc., well that is admirable
and all to the good. I had also refer-
red to the various kinds of syndicates
of crime. I had said that these exist
that they were gaining strength and I
urged you to make every effort to
control then.

SHRI K. BEAHMANANDA RED-
DY: As you have mentioned the
point, is it not my duty to tell you and
the House that base steps are being
taken against the dacoity menance,that
these steps are being takep ggsinst
the goonda menace, that these steps
are being taken against criminal acti-
vities in severa; States? Iam not try-
ing to criticise you. I am only trying
to say that in tke last vear a special
effort has been made to meet this da-
coity menace, that @ co-ordinated
effort has been drawn up and, in pur-
suance of that, I sav in the last three
months alone, it hasg paid up good
djvidends. It has yielded resuvlts. So
many dacoits have died in encounters
with police and s¢ many have been
apprehended. You have been seeing
not only in foday's papers or vester-
day’s papers hut earlier also reports
of the killing of dacoits by the police
in encounters. It is a good thing and
we should give 211 encouragement to
the three States concerned, namely,
Rajasthan, Delhi and UP 10 further
take more effective s1eps in this direc-
tion.

One other poirt Las 2lso bezn made.
You know we have been trving not
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only now but for the last several years
to improve the quality of the func-
tioning of the UPolice in the entire
country. Yo. may remember the
several steps that have been taken
prior to 1970 to make a change in
their attitudes ang te bring abcut a
change in their attitudes, especially
when they deal with the weaker sec-
tions of the socizty. In this eifort, =
good deal of effact has gone into it
and I am hopiag that in the next few
years, our Paice foiece which was
considered rather unfortunately some-
times as a repressive force, will be
considered to he a people’s protec:ion
force.

Many changes have been made in
their training, in their curriculam, in
their habits and many punitive mea-
sures have been taken against the
erring people, You must have seen in
the newspaper about the lengthy let-
ter that I have written to the Chief
Ministers about the third degree method
about punitive action to bz taken
against the police officerg who indulge
in un-necessary violence against the
people in this country.

SHRI DINEN BHATTACHARYYA:
Tn the thana, pzovole have been kilied
after you wrote a letter.

SHRI K. BRAHMANANDA RED-
DY: Mr. Bhattacharyya, I wculd re-
quest you to develop a sense of
proportion in this matter.

We should all try to see that the
quality of the police force in the en-
tire country improves We are taking
steps in this diraction, active steps in
that direction anq steps have been
thought out and considered well and
I hope, as I said just now, it will be a
much better force,

A mention has been made that in
1950-51 thie amount of expenditure eof
Home Ministry on police was Rs. 3
crores or 4 crores but now it has come
to Rs. 150 or Rs. 160 ereres. I need not
go elaboratety into this -matter hut
you must be able to remember several
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things that have Beén done during
the coures of 20 or 25 yeprs which
have led to this intrease which was
very necessary, For instance, there
was only one CR.P, Battalion in the
year 1930.51 Now we have 60 batta-
liong of the CRP.F. There was no
BSF in 1850-51 BSF has come into
being only in 1965 and it is doing
great service and valuable work The
budget of Assam Rifles has come to be
calculated under the Haad of *he Home
Ministry Now, thera is an Indo-Tibet
an Border Police The strength has
increased so much and the pay scales
have increased so much in these 25
years The hon membars will be able
to see why this incrasse has come
about 1t 15 because of the increase
1n strength of the CRPF, BSF, Indo-
Tibetan Police, Assam Rifies and the
Central Industiial Securlty Forces All
thesy have been creafed by thii verv
House.

‘We push in a Jot of money to the
States to give them assistance for
modernisation of the police foice I
fact, we have given them substantial
assistancs for police housing, especial
ly for the police conmstable und Head
Constables, etc From 17 Contre we
have been able to push in about Rs
60 crores and in addition the Stat s
have spent about Rs 40 ciores Rs 100
croreg have been spent but that is not
egough Much more has to be done
Tt has been my effort to pl:ad with
the authorities concerned and particu-
larly with the Prime Minister that the
allocation under ‘Po‘ice Housing’ not
only in our Budget should increase
but also help should come from vau-
ous other gources sb that the housmg
of the polite Constables can increase

at a rapig pace

1f you have a pictufa in the entire
ctuntry, in a State like Maharashtia
about 87 ot 86 per'vent of police peo-
ple havé 'Hbtsing. ¥ you g0 10
Andhra Pradesk!-sp Orisss, hardly. 11
to 12 per'cenV uf ‘olice people have
housing’ and, Therefre, it 13 cteatinR
protlemy' §if ‘the' sense, evda:if you
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want to meet & situptits, @
Mba&ummr:?ax
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live in all kinds of slums exposed to
mlmy condition but are alsy

to all typeg of people which
1s unhealthy Therefore, we ars doing
our best to halp the State Govern-
ments is seeing to it that they provide
better housing facilities for the police
people. We have been halping the
State Governments to modernise their
police force with equipnrents ang in
several other ways, We are thug try-
ing to improve the guality of the
police force ag a whole, as I have al-
ready submutted.

There is ong other ymportant thing
which I wish to bring to the attention
of the House We are creating g Coast
Guards Orgoanisation under the aegis
of tho Mimsiry of Home Affairs, This
matter regarding safeguardinz the
security and our interest mn our of-
shore areas has been thoroughly exa-
mined And thi~ question of setting
up of a Coast Guards Orgamsation
under the aegis of the Minstry of
Home Affairs to police our terrioricl
waters etc 1s under active corsidera-
tion

SHRI B V NAIK (Kanarav: I
am happy ahout it T represent 3
coast

SHRI K BRAHMANANDA RED-
DY I am glad that Mr B V Nak
15 happv: I am sure he represents the
entire House

Whenever Home Ministry’s De
mands are discussed, one important
aspect coming under tha admimstra-
tion of the Home Minstry is the wel-
fare of the Scheduled Castes and the
Scheduled Tribes. This is a verv
important segment of our society. We
can neglect their interest only at our
peril, The well.being of the entire
society depends upon our efforis in
regard to this segment of eur sociel)
I do not want to go into the details
I wish to tell you this much that
the Fifth Plan the allocation ia sbout
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are peveral schemey contemplated for
their benefit.

SHRI R, 8. PANDEY: The hon.

all tha Chief Ministers, You are do~
ing very well and I am glad you are
allocating Rs. 255 croreg or so. But
the basic requirement iz protection.
And so far a: Andhra Pradesh is
concerned, this State has been the
worst vietim regarding protection of
Harijans. I am not talking on the
situation after emergency, but even
before that.

SHRI K BRAHMANANDA RED-
DY: I do not want to speak much
because it iz Andhra Pradesh: and be-
cauge 1t is withia my intimets know-
ledge. Ther: may be isolated inci-
dents happening here and there But
you will see tnat a lot of improvement
has gone into thie welfare of these
sections of our gociety I may also
tel] Mr, Pandey that during my Chief
Mini-tership I had built about 10,600
puccg houses for these scheduled
castes people, ard this 15 being conti-
nued.

SHRI BHOGENDRA JHA  (Jai-
nagar): Are we discussing your
Chief Ministersh:p?

SHRI K, BRAHMANANDA RED-
DY: I am not discussing just now
either my Chiei Minstership or Mr.
Bhogendra Jha’s remarks.

The point is this, A point wss made
about what wae happening to the
haryjans in Andhra Pradesh. I have
been trying to tell hum that sufficient
care 15 being taken regarding the
welfare of scheduled castes probably
much more than 1n areas from which
Shri Bhogendry Jha comes.

With regarg to that, this House has
been debating the Untouchability
Offenices Bill which is before them.
And it is up to this House to pass that
Bill ag early as you may think fit.
Irandwhmiti;wud.thattm
give more opportunities for dealing
with the offences relating to untpuch-
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ability, This stipua of untouchability
on the society must be effected,

SHRI K. S. CHAVDA (Patan):
Don'’t pay lip syinpathy, This was dis-
cussed in the House in March 1975.
It is still lying and it is-for you to
move the Bil} befora this House and
pass it. You know the Opposition
walked out because the House wantad
to pass it withoit a discussion. And
you hag instructed your Membery not
to speak.

SHRI K, BRAHMANANDA RED-
DY: Thercfore, when this 15 passed,
more effective steps could be taken
to remove this evil.

SHRY BHOGENDRA JHA: The
point that we raised was whether the
powers of emergency under the MISA
or DIR had been used against those
who were toriuring the harijans in
other parts of the country and whe-
ther such action had been taken
against the usurers and also against
those violating the Lang Ceilings Act
ete. I would like the Minister to en-
lighten us on whether those powers
have been used in this regard

SHRI K. BRAHMANANDA RED-
DY: Now you are talcing about the
use of MISA. I shall come to that, T
do not want to raise it just now be-
cause it is a subject which hag been
discussed not once but twice, thrice,
four times or even five times, (Inter-
ruptions) Mr. Speaker, Sir, just as
tha scheduled castes and other back-
warg classes are a big segment of our
population, so also are our tribals who
number about four crores—forty mil-
lion people—living in this coun-
try in all kinde of places—
some of them in plaing while
gome others in tha hills—and,
therefore, their condition has also
to be improved. You may be aware
that, at the instance of the Prime
Minister, the allocation from the cent-
ral sector has been increased to Rs.
200 crores as & supplemental effort
o the efforts that State Governments
are making. For 1976.77, I have got
information from nine States which
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shows that they heve inclulied in thelr
Puan fop 1976-77 algbe, about Ra, 158
or 185 croves I addition to Ry 40
croges of supplementsl assistgnce that
we are pushing im fram the Central
Government. This iy in addition to
seme centrally sponsored sechemas and
aise in addition to some other schemes
whith are being implemented by the
Departmants, like Irrigation, Agricul-
ture etc. Ther~fore, these should he
ahle to enable those areas to improve.
Qne question that ofteny arizes from
some of our tribal Members is this,
They suggested that if we push in toe
much of money intp the area it is very
lipaly that all pararites may go there
and go on sponging a1l this meney
that is thraowm inte that area. It is
trus,

Therefore, it becomes necegsary for
all of us and porticularly the Govern-
ment toa see thut this money is chan.
neled in & proper manner and institu-
tional arrangements are mades in that
areas and the credit and marketing
organisations are bui’t up, To sum
up, the whale eflort 1= that the ex-
ploitation that is going on m the tribal
areas has 0 be reduced, if not com-
pletely eliminated, In course of time—
may be five or ten yeors—we should
be able to give them 5o much assist-
ance that they lift themselves up

;

Ministers at separate meet-
well a5 at collective gatherings
administrative personnel that
= that g1es should be ane
in thut Service. Unless
that quaity and those wha
thy tawsrds the tribals are
o1885 ¢ quick develop~
talse plave

THEEE
HHL

Hi
ng!
i
'k
1

tan

ted certasinly we shoule look inte the
matter and take wtops There is no
use of merely cumplaining.

1t is our effort to see that credit amd
marketing orgamsstion tskes place
there. If you ieave ii in a voia or
without affort being made naturally
they will hecome victims of money-
lenders which all of us want to avoid.

Sir, many Members Lave been mak-
ing suggestions segurdmg the revision
of list of scheduled castes and sche-
duled tribes. There i general unani-
mity that the presen; area restrictions,
as a result of which a community 18
scheduleg only 1n cne part of the
State and not another, should be re-
moved Such area restrictions cause
hardship to the leftvout members of
the communitv &nd there are admunis-
trative difficulties, There have been
many representations thay these. area
restrictions should be done away with
quickly and the Government is of the
view that early steps should be taken
to remedy the situation. This particu-
lar aspect is of such urgency that we
feel, legislation shou'd be enacted to
remove these area restrictlons, Gov-
ernment rre considering introducing
suitable legislation for this purpose
shortly. s0 as to mitigate the diffi-
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SHR! K. §. CHAVDA: When are
you going to intvodues that Bill? It
Iapwed in 1070, That is the main point.

SHRI! K. BRAEHMANANDA REDDY:
What I was trying to submit, which
yaulu not heard, is that that Bill
which has lapsed in 1970 is split into
two parts, one the Area Restriction
Removal Amendment Rill and the other
inclusion of certain tribes in Sche-
duled Tribes which may come later.
“That was what 1 was trying fo submit,
because it is not a matter tha: easy.
‘There is scope for some dissent, there
is scope for some controversy. There-
fore, we want to kelp ai least a section
of these people who are groaning
under difficulties. It will be over
effort to see that if this ares restric-
tion is removed a restriction where
in a certain part of a State, they are
called a Tribe and in certain other
parts they are not called g Tribe, if
this restriction is removed, it will
greatly help at least a good number
of these tribal people.

Now one other thing which has bem
mentioned is about some friends here
—Shri Pandey was saying it and an-
other friend was a'so '‘mentioning it—
that a function should be arranged
where tsmarapatras should be given
to those MPs....

SHRI R. 8. PANDEY: All the
Members of Parliament who had been
jailed—and & cup of tea at your
house.

SHRI K. BRAHMANANDA REDDY:
Tamrepatras to those MPs why are
freedom fighters, who bave not receiv-
ed tamrapatras. Cut of the 78 MPs
whose names have been menticneg to
us in this connection particulers are
available in respect o: 59 only.

SHRI §. A. SHAMIM (Srinagar):
Including bl Pandey.

SHRI K. BRAHMANANDA REDDY:
Sbri Mphsin is in touch with the
Members,
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SHRI B. 8. FPANREY: Ancther
condition was that the function would-

be held at your house—and a cup of
tea.

SHRI K. BRAHMANANDA REDDY:
The function will be held. 1 do not
want to mention the place. But I can
tell you this, that the function will
be held during this session.

SHRI R. S. PANDEY: Very good.

SHRI BHOGENDRA JHA: Who has
given you the ramcs? I have not men-
tioned by name to anyone in this

connection. I dg not know where from
you got the facts,

SHRI S. A, SHAMIM: For the
last 8 monihs I am also a freedom
fighter,

SHRI K. BRAHMANANDA REDDY:
One other ma.ter which I wish to

mention is with regard to taking
effective steps.. .

SHRI BHOGENDRA JHA: 1In this
connection, a reques; was made whe-
ther you couid gran! pension to those
freedom fighters also—I am not talk-
ing of MPs—who had been to jail for
five months Zour months and three
months  Are you going to reconsi-
der this condilion of six months? It
is only a small g-p.

SHRI K. BRAHMANANDA REDDY:
If you open that gate, it will be
a floodgate.

With regard to thc welfare of
Scheduled Castes, you know that i
several States at the intervention of
the Prime Minister, Chief Ministers
have created cells in their own de-
partments 1o desl quickly and effece
tively with complainis and grievances
of Sebeduled Castea.

SHRI P. G. MAVALANKAR (Ah«
medabad): How active are they?
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SHRI K. BRAHMANANDA REDDY:
Very active. I may say that 11,238
cases were registered during 1974 and
prosecution was lounched in more than
70 per cent of those cases.

Therefore, T am only trying to say
that if these Scheduled Castes, help-
less people, who are in villages are
subjected to these sirocities and high
handedness ar ithe hends of others,
it is the dasire of this Government
that succour shoulid be given to them
at the earliest possible moment. An
officer of some standing should go and
investigate ‘he matter and book the
real culprits. At the seme time, I
must sound a r.ote of caution and
mention here, namely, that in some
places where there are factions in
villages where thzse Harijans are
being exploiiad te support one party
of the other to give it a colour as
atrocities on Harijans it should be
guarded against.

Our idey iz to bring harmoney :in
the villages, hring understanding
among the peopiz £nd see that the
communities come cioser. It is not our
effort to develop coufrontation bet-
ween one community and another.
This should also he horne in mind and
the poor peoople, helpiess people should
be helpeq und they should be saved
from +he atrocities that the cther com-
munities commit against them. To
that extent it is all right. But if they
become parties to zny factional fight;
in the village and try tc give it the
colour of Jatrocities on Harijans, it
would do no good. As I said it is our
desire that we should avoid confroa-
taticn; we should heip create under-
standing betwezn the different com-
munities in the villages and other
places.

Skri Bhogendra Jha and some other
friends referred to the alleged mis-
use of PDIR, As I have said in this
House as weil as in the Rajya Sabha,
when extra-ordinary pcwers under an
extra-ordinary ‘situstion are given to
the executive. ...
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AN HON. MEMBER: They are #x-
tra-ordinary people.

SHRI K. BRAHMANANDA REDDY:
...naturally, you and I can visualise
the possibility of some misuse. There-
fore, the Prime Minister has as early
as 3rd July 1975, within a week of the
promulgation of the emergency, wrote
personally to the Chief Ministers re-
questing them to look personally into
cases whare complaints of misuse
have come and ulso to set up a ma-
chinery for this pwpose consisting of
some ministers, officers, etc., This was
followed up by miy discussion with
the Chief Ministers and the Home
Secretary has writlten to them elabo-
rately what is top be done and how
it is to bhe done so that we do not
give room Jor any complaint of this
type. Therefore, I submit to you
that from the highest to the lowest, all
necessary sieps that can be taken in
this regarg are bheing taken. Youw
could be rest assured that represznta-
tions that have been made by hon.
Members of Fariiament have been
looked into. Many of them were kind
enougzh to see me and give representa-
tions; they had been examined in
consultation with the state govera-
ments

SHRI BHOGENDRA JHA: Some’
MPs have b=en arrasted.

SHRI K. BRAHMANANDA REDDY:
Therefore, if Mr; Fhogendry Jha or
other hon. Members go away with the
impression that alleged misuse is not
being looked into either by the state
government or the centra] government,
it would be a wrong impression, I -
do not rule out something happeniag
somewhere but wa are doing all that
is necessary to coniro! this and to
take effective sieps not only against
possible misusa but also see if we can
take action against the person who is
responsible for the misuse and gives
a bad name to the government. '

I have no time to go into some cther .
matters; for instance many friends
complained zbout conditions in jailst
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is also true thot becauge of the
heavy pressute oni the political situa-
o8, overcrowding in jeils has led to
some undesirable 1esults. We have
been trying to impress upon state gov-
efiments to take neccasary steps so
that not only more eccommodation is
available but a'so administration in-
side jails is improved Jails iz a state
subject, In the Homne Minisiry we
consult the rtate governments apd we
act as a co-ordinating authority.

SHRI 8. A. SHAMIM: You are
only supplying prisoners.

SHRI K. BRAUMANANDA REDDY:
I do not know 1f my friend krows
or not. Amonst those people who
might have h»en detained under MISA
very few have been detained by the
Central Government.

SHRI S, A, SHAMIM:
a Ceniral Acl.

But it is

SHR] K. RRAIINANANDA REDDY:
Including your i-ater Sheikh Abdulla,
Sclub it is thev wino are responsible
for several de*amtions and several ac-
tions taken under D.SIR. Now, I
may tell vou that the conditions in
ja'= are goveiened by the rules that
huve been [rameil Ly the respective
State gove'nment Of cource all those
rules are not un‘form 1a all cases But
the conditions (3 jail regarding food,
regarding clothing, etc. are being
taken care of Whenever anything
trmes to o' nulice regarding the
health of the priscner, @ very energe-
tic and very eifective steps are taken
to consult immediate'y the State Gov-
ermment and see that necessary assis
tance is renedred to the suffering pa-
lient inside the jall, Therefore, I would
only like o point cut ...

SHRI P. 3. MAVALANKAR: The
Dﬂhththzt!tillolthequm‘}m

of befter accommedstion but of hu-
man treatment and action agninst any
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cruelty especialy to the political de--
tenues and Batyagrahis, There have-
been cases of individual detenus whose
a{lment could have been detected ear-
lier. Some of them have come to a
Yad shape because they have not been
given promp treatment. We do not
want just the amenities, We want hu-
manity,

SHRI THA KIRUTTINAN (Sivagan-
ja): The same thing bas happened in
Madurai. In Madurai Jail, one Mr, Bala
krishnan was ailing. But he was not
sent to the hospilal. At the last mo-
ment he was sent o the hospital, but
he died

SHRI K. BRAMMANANDA REDDY:
Not only thern should be more ac-
commodation 2and there should be
better trearmcnt, but there is humane
treatment 2iso T do rot like that that
should be earri*d sway by any story
or atrocities or Ligh-handedness in jail.
I may tell for your consideration that
all necessary care, that is possible,
ig heing taken to sce..

SHR] DINFN BEATTACHARYYA:
By vou or the State Governmen:s®

SHRI K. BRAHMANANDA
REDDY. By us as well ag the State
Governments.

SHRI DINEN BIIATTACHARYYA:
When the matter was presented to you
you sall that it was a State maiter
and here you say that you are taking
care of the prisoners,

SHRI K. BRAHMANANDA REDDY:
Though we say that it is a State mal-
ter, because under tne Constitution it
is a Siate matter, we also take note
of what you say and we consult the
State Government and also try to know
what is being done there,

SHRI THA KTRUDITINAN: Whether
any instruction has been issued 1o the
State Governments to treat them well,
(Interruptions)

SHRI K. BRAHMANANDA REDDY:
No instructions are necessary and es.
pecially the prisnnecs ot the political
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type 2me trested with great couriesy,
thet goss without sxying, and I do net
want thet enyan2 of you sheuld go
awey With sny sopression that any
political prisoness ¢ any detenue...

SHRI DINEN BHATTACHARYYA:
The unfortunate thing is that the
‘Statle Gowernment has net recognised
:anybody as a polilical prisoner.

(Interruptions)

SHRI X, BRAHMANANDA REDDY:
1 would only advise my friend there
ar my friend here, if they have got
anything specific to sa) kindly tell
me. I am at your service. Now, you
also know that 1he Heme Ministry has
been trying to impress upon the
State Governmenis to establish Grie-
vance Commiitees so that people will
“heve an opportunity ic make compl-
mints, not only Pecple that are high
in the society like MLAs, MPs, etc
but even others They are given op-
portunity to make complainis and to
the extemt possible we try to correct
them it any thing bu#d is coming into
the Administration.

SHRI THA KIRUTTINAN: Even
after 40 days the wives and relalives
were not allowed io see ex-MLAs in
lamil Nadu. (Interruptions)

SHRI K. BRAHMANANDA REDDY:
Instead of try'ng to raise it here four
or five times for publ.city’s sake, you
could have come to m¢ and I would
have certsinly locked into it. I do not
want to contribute to what you are
saying. (Mmserruptions) In the end, I
wish to repeat again and submit that
an behalf of my colleagues and on be-
half of all the Purictionaries in the
Ministry, I thank you all for the very
bearty support that you have given to
these Demands. Tt shall be our effort,
I promise, to come to you with a bet-
ter performance in 1976-77.

SR SHAMNKERRAO SAVANT
(K;l;h): What shout border dis-
pu
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§ERT B, BRANMANANDA REDDY:

The Mabarashira border issue I
mukr very nttive conslderation and
we are in touch with the Chief Minis-
ters' concerned, I hope, a solutien
could be found with your assistanee,
with the cooperation of state Gev-
ments and with the cooperation of the
people of those areas, as early as pos-
sible. (Interruptions).

MR, DEPUTY-SPEAKER: Let us
conduct fhings in a dignified way, &
meaningtul way, We have taken a
long tifie. Even 20, when hon, Mem-
bers are willing o eager to elicit some
more informetien, 1 would allow not
all but a limited number to put a
question each and the Minister may
kmndly note and reply There should
not be intervention simultaneously
by too many Members, let us do it
in a meaningful manaer.

SHRI H. M. PATEL: I referred to
the question of Dehi Advocates and
the manner in  which their cabins
were demolished sng bull-dozed Since
then, 20 odd advocater have been ar-
rested under MISA ond some 30 others
have been arrested under DIR and
other provisions. T weuld like to know
as to what the facts are?

SHRI B, V¥V NAIK: Mr Deputy
Speaker, Sir, I have brought to the
notice of the Minisiry of Home Aflairs
at the appropriste level, the case
of a persan who wes  held—whose
name need not be reproduced here—
under MISA The Central Government
bhad ordered his release on the 8th of
March; but upto the 28lh of March he
had not been released,

{Interruptions)

MR. DEPUTY SPEAKER: How
can he smewer all this?

SHRIMATI ROZA  DESHPANDE
(Bombay Centrel): Yesterday I had
asled a guestion sz to why an erge-
nization lke the Shiv Sens, ladulg-
ing in all kindg of anil.national acti-
vities,
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MR. DRPUTY GSPEAKER: We
know what Shiv Sena is. What do
you wamt to do with Shiv Sena?

SHRIMATY ROZA DESHPANDE:
Way liag it not heen bamned, when it
was supporting the J. P movement?

MR. DEPUTY
Is enough.

SPEAKER: That

SHRI P. M, MEHTA (Bhavnagar):
1 beard the Home Minister very atten-
tively. The question is about the
area restriction, There is a peculiar
situation in Saurishtra, especially i
my district. A tribe by name Bhil
is not recogmzed in my  district,
whereas it is recognized in the other
districts.

MR. DEPUTY SPEAKER' He
has replied tn that question; he has
already dea't with that in his speech.

SHRI P. M. MEHTA: Therefore,
when this bill is introduced, proper
notice should be taken of such things
a'so.

SHRI BHOGENDRA JHA: I would
not like to raise a pew point. I had
stated these things yesterday; but it
has been mised. 1 am not repeat-
ing. With regard to the Muslim mi-
nority, T had stated.... .

MR. DEPUTY SPEAKER: No
statement; the guestion,

SHRI BHOGENDRA JHA: The
Question is whuther it ig a fact that
more than two-thirds of the compul-
sorily retired employees in Andhra

itsslf erv Muslims; snd whe-
ther they Rourkela office of the Marcus
3afla, the high court for the personal
lsw of the Mustims haz been sealed
and the office-bearers arrested. And
secondly in regard to the lawyers....

MR. DEPUTY SPEAKER: He
has put that yuestion, Yoy are mak-
ing a speech,
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SHRI BHOGENDRA JHA: Is it a
fact that the Delhi Bar Association
has pamsed a resolution that it should
negotiate? Ig the Government going
to negotiate with them, or not?

SHRI N, K. SANGHI (Jalore): I
would like to draw the atention of
the Home Minister. (Interruprions)

MR. DEPUTY SPEAKER: Or-
der please; ] am nct able to hear Mr,
Sanghi,

SHRI N. K, SANGHI: A part of
the eellular jail in Port Blair i& to-
day being used a: an ordinary jail
Bince it hag housed sp many of our
freedom fighters, we have a high feel-
ing for this particulsr jail. May I ask
the Home Minster whether he will
remove the )ail from the cellular jail
and keep it only as a nationgl monu-
ment?

MR, DEPUTY SPEAKER: That
is enough

SHRI DINEN BHATTACHARYYA:
My question iy very simple. The
Minister himself had said that the
conditions in th? jails are the respon-
sibility of the State Gcvernments, but
that if any representation is made by
the Centre and the Home Minister,
he will look into it. But already a
presentation has been made regarding
the treatmant of the MISA prisomers
in West Bengal and other States, No
step has yet been token, Has the Gov-
ernment got any scheme for making
uniform rules for the treaiment to be
meted out to prisoners ail over the
country?

SHRI C. X CHANDRAPPAN (Tel-
licherry): Have the
taken any steps  egainst the Vijays
Bank authgrities who were protecting
the RSS elements by keeping them as
their stall when they were arvested’
gnd  detained? What acltion has the-
Government taken against them?
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SHRI K. BRAHMANANDA REDDY:
1f Sbri Bhattacharyya had made any
representation, it is obvious that it is
being looked into. But jails, as I
submifted is a State subject. So,
there can be no question of uniformi-
1y.

MR. DEPUTY-SFEAKER: You
are locking into thet?

S8HRI K. BRAHMANANDA REDDY:
Which one? The rcpresentation that
has been ma@e? Regarding umformity,
I am not looking mnto ii. It is a State
subject. Therefore, the State Gov-
ermments will hnve tg look into it
What I submitted was that the
representation alleged to haye been
made by Shri Dinen Bhattacharyya
regardmg some prisoners is  being
looked inte.

With regard to the point raised by
Bhri B. V, Nzik, the releases are made
by the autborities thz+ are responsi-
ble for the detention, The releases are
not made by the Central Government,
except 1n cases where they are detain-
ed Yy them. I do not know 1f in th:s
particular case any advice has heen
given, That is a different matter alto-
gether. But the point ig that the re-
lease has got to he made by the de-
taining authority.

Regarding Shiv Sena, all of you are
aware of the propensities of thay orga-
nisation. But I can say that just now
there is no proposa before the Govern.
ment to ban Shiv Sens

Regarding the Muslim minonty, my
hon. friend, Shri Sambbali, made a
forcefu] speech yesterday. So far as
thigs Ministry is concerned, as a result
of the drive launched in 1073 the re-
cruitment position to BSF and CRPF
is like this. During the period 1973-75
the percentage of Muslims recruited to
BEF was 32.1 and the number 395. So
Far as CHPP is concerned, out of a
“total recruitment of 408, the number of
Muslims was 120, which comes to 24
per cent
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MR, DEPUTY-EPEAKER: 1 think
Shri Jha wanted information about
certaln compulsory retirement.

SHRI BHOGENDRA JHA: I was re-
ferring to the Imarate Sarai, a court
which wag dealing with Muslim perso-
nal law in Bihar and Orssa.

SHRI K. BRAHMANANDA HEDDY:
It becomes difficult for mie {o answer
individual cases.

MR. DEPUTY.SPEAKER: You can
write to him,

SHRI K. BRAHMANANDA REDDY:
I can tell you that the State Govern-
ments have been advised to set up re-
view committeeg to look into the cases
of premature retirement, on account of
inefficiency, corruption etc,

Regarding the other_poaint raised by
Shri Jha, if a question 15 suddenly
raised in the House, it 1s difficult to
answer it.

SHRI BHOGENDRA JHA: I nave
mentioned it in my speech vesterday.

SHRI K. BRAHMANANDA REDDY
So far ag Vijaya Bank 15 concerned, £0
far as I recollect, onec map has been
either suspended or di-mussed.

Regarding Port Blaiwr, I had been
there. 1 have visiteg the two wings of
the Port Blair jail. There wete no
prisoners. It was declared a monu-
ment. In any case, I shall look into
the suggestion which he hag made,

MR. DEPUTY.SPEAKER: Delhi ad-
vocates,

SHRI K. BRAHMANANDA REDDY:
Shri H. M. Pate] and some other Mem-
bers relerred to the demplition of the
lawyers' cabins In the vicinity of ibe
Tis Hazari Courts,

This area had virtually become 2
slum on account of .haphazard un-
authorised construction, encroachments
etc. Repeated efforts were made 10
persuade the lawyers to move to t1ter
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oate gites where they could have put
up suitable structures. On 6th Maerch,
1976, the Deputy Commissioner called
the President and Secretary of the Bar
Association for a discussion and there
was an agreement ihat the slternale
sites on platformg parallel to Hamilton
Road would be available for construct-
ing lawyers' chambers. The Bar Asso-
ciation was requested to speed up the
shifting ang start construction. .part
from assuring that this would be dope,
there was hardly any positive response.
Finally they assureq that bricks and
construction material would be brought
to the site positively by 22nd March,
1878, but nothing happened. Ultimate-
1y the authonties had to remove the
unauthorised structures. In most
cases the lawyers themselves arranged
to have the articles removed from these
siructures and nearly 50 per cent of
the structures were demolished bv the
lawyers themselves with a view to
taking out building materials.

The lawyers decided to boycott the
courts from 29-3.1976 as a orofest
against the action taken on the pre-
vious day, They gathereq in front of
the court building and entered the
Deputy Commussioner’s office in a body
and indulged m destruction of Govern-
ment property. They thereafter went
to the ADM (Headquarter's) room and
destroyeq Government property in the
ADM's chamber including furniture,
nffice records and files. As 5 conse-
quence of this unlawful action. two
cases have been registereq agamnst
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them. Fortythree lawyers were arrest-
ed on 20-3-1976.

It is understood that the represen-
tatives of the Bar Association met the
Lt. Governor yesterday and have
agreeq to request the lawyers to shift
to new temporary sites to be allotted
by the Administration. The cases of
the arrested lawyers are also being
reviewed.

MR DEPUTY-SPEAKER. There o®
a number of cut motions meved by ho.
Members Unless any parficular Mem-
ber wants a particular cut motion to
be put separately, 1 will put them all
together to the House

1 put the cut motions to the House.

All the cut motions were put and
Negatived

MR. DEPUTY-SPEAKER The ques-
tion s
‘That the respective sums not ¢x-
ceeding the amounts on Revenue Ac-
count and Capital Account shown In
the fourth columr of the Order Paper
be granted to the Presilent to com-
plete the sums necessary to defray
the charges that wil! come 11 course
of payment during the year eunding
the 31st day of Mar.h, 1977, in res-
pect of the heads of demands en-
fered 1n the second column thereof
against Demands Nos. 49 to 50 re-
lating to the Ministry of Home Af-
fairs ™

The motion was adopted

{The Demands for Grants, 1078-T%, in respect of the Minisiry of Home
Affairs, which were voted by Lok-Sgbha, are shown below —Ed,]

No. of Amount of Dcmmd for Amount cf Demand for
D:mand Name of Dsmind Grant on account voted by  Grant veted by the Heuse
the House on 23~3-1976
1 2 3 4
Ravenu: Capital . Revenus  Capital
R Rs. Rs. Rs.
9 Ministryof Hym>Affiirt . . 36,710,000 . 1,80,53,000 o
0. Cabinet e e 21,07,000 .. 1,05,35,000

—
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b 2 3 4
si. Department of Persomme [and A mi~ ‘

sisseative Refoxms . . . 1,33,38,000 aseee 5167240 1,284¢0
§, Pohiee . .. .. 314680000  $0,00,00 ISNI4LILCO B,90LELC0
. Cemws e e w . 6I,44,000 . 3071880 "

54. Other Expenditure of the Ministry
of Home Affairs . . . 32,7529,0C0 6,21,87,000 1,59,76,42,0¢0  31,09,36C0

§5. Delini « s+ s« . 18,087,000 B,35,05,000 93,5437660 41,65.24,5c0
$6. Chandigarh «+ . 2,63,91,000 TOLEGCCO 13,44,94.0C0  5.9.48,cc0
87. Andaman and Niccbar Islards . 3,83,02,6¢0 1,61,72,c0 17.65kcc6  B.§ shecc
$8. Dadraand Nagar Haveli « 3L,44,0C0  22,61,0C0 1,57,23.0¢0  I,13,£4,¢0
%9. Lakshalweep . 53,13,000  18,05,cco0 2,65608c0 gcas (e
MINISTRY OF SHIPPING AND TRANSPORT Motion moved:
“That the respective surrs not ex
MR. DEPUTY-SPEAKER We take ceeding the amounts on Revenue

Account and Capital Account shown

up di on and voung on the De- in the fourth Column of the Order

mands for Grants relating to the Mini~.

try of Shipping and Transport, for ma‘ t‘;:":’d ‘“b‘:‘:np“‘id::‘dz
which four hours have Leen allotted Ums necsssary
fray the chargas that will come in
course of payment during the yeir
Members present in the House who ending the 31st day of March, 1877,
desire to move their cut motfions may in regpect of the heads of demands
Send slips to the Table within 15 entered in the second column there-
minutes indicating the sema] numbers of aganst Demands Nos 79 to 82 re-
of the cut motions that {hey would like lating to the Mimstery of Shipping
to move. and Transport”

Demands for Grants, 1976-77 in resp ect of the Ministry of Shipping and
Transport.

e

No, of Name of Demand Amount of Demand fcr Amcunt of Degnasd for
Demand ame Grant on aocoimnt voted by  Grant subm ‘ered to the
the House on 23-3-1976 wote of the Howse

X 2 3 4

Revenyue itat Revenue tal
Ro. Ghil - Refonve  Copm

79. Minustry of Shipping and Transpert 40,99,CCO . 3,04,93,5C0 .

80, Rosds e« s+ T34idd000 I3,80,14£C0 67,232,320 69,00,68,cC0
81. Ports, Light hotues sl Bhipping .  4,15,13000 34,92,07,0c0 20,75,67,0€0 172,00,9¢.0CC
82.Road and Infand Water Tramsport 1791000 290,90.000  $5,53000 IOI4,Y,C0




